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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 
C; 

OA.1 125/93 
	

date of decision : 10-9-93 

Between 

P. Kodandaramaiah 

and 

1. The Chief General Manager 
Telecom,AP Ctrcte 
Hyderabad 500 001 

I nno\ 

Hyderabad..-1 

3. The Director (Teleçraf'fic) 
AP Circle 
Hydera bèd1 

4 The Chief Supdt. 
Central Telegraph Office 
Hyderabad-1 

Counsel for the applicant 

Counsel for the respondents 

Applicant 

Respondents 

V. Venkatesuara flea, 
Advocate 

N.R. Oevaraj, SC for 
Central Government 

CORAII 

HON. MR. JUSTICE V. NEELADRI RAO, \IICE CHAIRMAN 

HON. MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION) 

Judgement 

C As per Hon. Mr. P.T. Thiruvengadam, Member (Adrnn. ) 

Heard Sri V. Venkateswara Rao, learned counsel for the 

applicant and Sri NäJ. Devaraj, learned counsel for the 

respondents. 
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To 	 1. 
The Chief General Manager, Telecom. A.P.Cjrcle, 
Hyderabaa3. 

The General Manager(ops) Telecom, A.P.Circle,Hyrabad...1 
The Director (Telegraffjc) 

The Chief Supdt.., Central Telegraph Office, 
Hyderacaa_. 

One copy to Mr.v.venlcateswaraRao Advocate, CAT.Hyd. 
OrE copy to Mr.N.R.revraj, Sr.CGSC.CAT.Hyd 

V. One copy to Library, CAT.Hyd. 
8. One spare copy. 	 - 
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The applicant was initially appointed as Clerk in 

Central telegraph Office, Secunderabad. He assufl?d charge 

of the Pot of 	Supervisor on regular basis at CTO 

w.e.I'.23-4-1984. By proceedings dated 15-5-1992, the 

applicant is one of the employeep.  who was declared surplus 

as Section Supervisor, in the said office at Secunderabad 

and ts' willing-, to work in the same capacity elseuhre in 

t.QCta 
the circle at asked. He was advisedcotherwise he-had to 

perform operatiüe duties against basic cadre in the same 

office as TDA(C). The applicant made out a representation 

dated 15-6-1992 in regard to the above proceedings. 

In spite of his representation, by further memorandum 

dated 19-6-1993, the applicant was once ag.n shown as 

surplus. Again the applicant submitted a representattâji 

dated 15-7-1993 against this proceeding. In the meantime, 

in the duty char.e- for the weekend da-teS 11-9-1993, the 

applicant has been shown the designation of TOA(TG) and 

had beensigned the duties accordingly. The applicant has 

applied for leave and has tfjjd this OA prayinq for setting 

aside the proceedings dated 15-5-92 and 19-6-93. 

In the cicumstances referred to, we deem it fit and 

proper to pass bhe following order 

The applicant had to be cont 	in the SS Cadre 

till his representations dated 15-6-1992 and 15_7_1993 are 

disposed of by the concerned authority. 

We maie it clear that if the applicant is aggrieved by 

the order that may be passedpn his representations, he is 

free to move this Tribunal it he so desires. 

OA is disposed of at the admission stages No costs. 

p - 	. 
(P.T. Thiruvengadam) 	 (v. Neeladri Rao) 

Member(Admn.) 	 Vice Chairman 

sk 

Dated 	Sept. 10, 93 

Dictated in the Open Court 
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TED BY 	 CO.PARED BY 

cFmc}D BY 	 APPROVED BY 

IN THE CENTRAL Afl'1INISTRATIVE TRIBUNAL 

- HYtERABAD BENCH AT HYDERABAD 

THE Howr:,LE  IC.JUSTICZ V.NEELADRI r-Ao 
VICE CHAIRM.hN 

AN 

THE HON 1  ELE NRI.T. HANDIIASEIKHAR REDDY 
MENBER( JUDL) 

LI 
	 AND 

THE HaN' BIlE. MR.P .T .2IRTJVENGADAM;M(A) 

Dated: 	.-1!'93 

H 	A/C A. NJ 

in 

O.A.No•  

Ac1rnited arid Interim directions 
issud. 

Allo*d  

Dispoed of with cUréctiôns 

Diise 

Dismis ed as withdrawn / 
Dismis edfor default. 

.ject WOrdered 

No cjcder as to costs. 
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